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Agm Roa4 Etah.
(By Advocate: Sh. D.P.Sharma)

...Putitioner

I
Versus

Shri Vijey Bhushmr

Secretuy-cum -Director General Posts

Department of Posts - Govt. of India
Dak Bhauan * Sansad Marg.
New Delhi.

2. Shri Il..l).Pnttlev,
Superintendelrt of Post oIlices,
Etah Division, Etah.

(By rldvocafe : Shri R.N.Sirrgh)

Rr'spodnents

Q.llutxi-LoRru,)

Bv Mr. Justice M.A.Khur. Vice-Chairuan tJ t:

Learned counsel lbl the respotdents iras staled that lhe rcspoutlents acsalled tlte

order of the Hon'ble High tlourt bel'ore Hott'trle Suprettte Courl by tiling S.L.P. which

was herd on 20.1.2005 and notices had been issrted to the oppostte pruty. Learned

counsel l'or. ryplicant lras steled thal, ott rttstntctions fi'ont lrts client, this mafl+r rnay

likely to bc listed belbre Hein'ble Srqrrenre tlourt on 9.5.2005. Accorrlinglf, hc- ltas

requested to list the carre tbr 18.5.200-5.

2. Orr the oths'r hurd. corursel lbr ru.sporrtletrts slntes liral lltr"' presettt contctnpl

pelition rray be disporrerl oll'urrl the applicrutl tttuy lile li'esh coltlontpl petition, il'

necessat1r ullel lhe declsron ol'the Httr'trie Suprerrte (lortd He hil,s relirled lo the order

of this 'Ii'rbunal irr ('lt) 4 7tl2004 :r'isirrg oul o[' ( )A .594/2004 rtr llre tn att*.r of OiltE[e!

Srrrgh Vs- Jte tihainuar. Murag4rg-lpg1.r.Lr[tge,-!.gr[g!tlls tlet'ttletl on 18.3.]00-l and tlrt'
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order of Hon'ble Suprerrre ilourl trt (.'rtnunal Appcal N().t:F' 2()U100 .fuu Avedh Smglt

Vs. Lalii Yadav and__q{rers deciderl on 20.1i.2(X)1. tlouusel [or the applicut has

submitted thet the applrcalt may be qrven trberty to get t?i+ed the contenrpt petitiorr 2r-a^.-[

alter the matter is decirled by the Hotr'ble Supreme Court.

3. ln view o[ the orrler oI'the Suprcnre (]outt, the order ol'lhis'liibunal and the

request of the leatred counsel tbr the prrlies. we Arr) ol'lhe view tllat lhrs contertrpt

petition should be disnrissred :rl this stagrr. Accordin.sly. we disrniss the sante. Notices

a'e disohfl.gcd. l,eavt: rs griurlerl to the applicunt lo trrove a liesh colrternpt petrtion or rut

appliceliorr for revival ol'the coulrrorpt ptrlttrott alltr th* S.l,.P. is decided or lhe request

lbr granting interirn stay order is relirseel try the Hon'ble Sttlx'ente (lourt in the SLP.

iltrkrt *-er.,-/+-.e.. tf
(M.A.FJrar)
Vice-Chairman (J)Member (A)
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